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10 0 8.01 	r.S.Sarma, learned counse , tor 

the respcndents prays for tLmii 

to file written statement. Two 1seeks 

time allowed to the respondents. 
List on 5/9/01 for order. 

Member 

mb 
5,9,01 Mr,S.arma, appearIng for the respondents 

seeks time to file written statement. Four weeks 

time is a1lowdfor the same. 

List on 3/10/01 for order. 
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3.1 0.2001 List again 21.11.2001 to enable the 

respondents for filing of written state.' 

merit. 

Vice-.Chairman 
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21.11.01 
	Three. weeks time is allowed to enable 

the respondents for filing of written 

statement. 

List the matter on 12.12.2001 for 

'-e &A- V 	 written statement and further orders. 
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9 1 1.02 	List on 6.2.2002 to enable the 

respridents to file written statement. 
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Mr. A.Chakrabarty, learned 

counsel appearing for the Respondents. 

prayed for to wksime to file 

written stat ement • Mrs. N.DGoswamj 

learned cousel for the applicant has 

no objection. Four weeks time is 

allowed to the Respondents to file 

written statement. 

List on 10.4.2002 for order. 
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LO. 4.02 

Member 

Written statement has been 

filed. The case may now be listed 

for bearing on 8.5.02, The applicant 

may file rejoinder if 'any.within 
two weeks. 

Vjce..Chajrman 

Prayer has been made on behalf 
of Mr.J.L..Sarkar learned counsel for 
the Respondents by Mr.S.'arnia learned 

counsel for adjournment of the case. 

Prayer is allowed. List on 15.5.02 
for hearing. 

Vice-Chairman 
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CENTRAL ADIIINISTRATIVE TRIBUAL 

GLPJAHTi BENCH. 

No. 151 	
of 2001. 

24-5-2002. 
DATE OF DECISION 

sri Ardhendu Sekhar Das 
APPLICiT(s) 

Sri 	.ci-&ancta 
• 	 J\PV( 

 

VERSJS 

Indja & Ors. ESPcTiJa(s) 

& '. .Sarkar,Railway standing counsel 	
LDVCCATE 1 	THII and 	
RF.<PON1JENIS. 

-IE 	BL MR JUSTICE D&N.CHOWDH 	VICE CHAIRMM. 
THE 	2LE 

1 	Vhethr Reporters of iocal papers may be allowed to see 
the judoment ? 

• 20 Tb be referred to the Rporter or not ? 

flbther their Lordships vfi3h to see the fair copy of ths 
3gnaent ? 

hther the judqment is to ba circulated to the other 
Behc he s ? 

- 

Jidgment delivered by Hon'ble Vice-charman 



CENTRAL ADMINISTRATIVE TRIBUNAL,GLMAHATI BENCH. 

Original Application No. 151 of 2001. 

Date of Order : This the 24th Day of May. 2002. 

The Hon 'ble Mr Justice D.N.Chowdhury,Vice-Chairman. 

Shri Ardhendu Sekhar L)as, 
Ex-Chief Commercial Inspector Grade-I 
N .P .RailWay, 
Mukti Jujaroo path, 
P.O. Ulubari, Behind Hotel Shiva. 
Guwahati-7. 	 . . . Applicant. 

By Advocate Shri H .Chanda. 

- Versus - 

tJiion of India, 
through the General Manager, 
N.F.Railway, MaligaOn. 
Guwahati-li. 
Divisional Railway Manager(P), 
N..Railway, 
Lumding. Dist. Nagaon, 
Assam. 
Chief personnel Officer, 
N.F.Railway, Maligaon. 
Guwahati-'ll. 	 . . . Respondents. 

By Sri J.t.Sarkar, Railway standing counsel. 
and A.Chakraborty. 

2a2. 
CHOWDHURYJ. (V.C) 

In this application under Section 19 of the Adminis-

trative Tribunals At 1985 the applicant has prayed for the 

following reliefs : 

1) the respondents be directed to pay the remaining 

portion of the DCRO amounting to Rs. 10.252/-. which has been 

with held by the respondent for over 6 years till bow without 

any valid reason, 

ii) the respondents be directed to pay the 50% amount 

of the Honourarium amounting to Rs.1300/- which the applicant 

is entitled to get, and 

contd • .2 
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iii) since the paid up portion of the DCRG is Rs.43,208/.-

was paid after a lapse of more than one year and since the 

remaining portion of the DCRO and honouraium etc • are remain-

ing unpaid even after a lapse of more than 6 years by now, 

the respondents be directed to pay interest 0 18% on the 

aforesaid amount from the date of retirement till the date 

of payment. 

2. 	This is the second round of litigation. Earlier the 

applicant knocked the door of this Tribunal claiming the 

pensionary benéf its and gratuity. In that application he 

claimed that though he attained the age of superannuation 

on 28.2.1995 full pensionary benefit was not granted to 

him immediately on superannuation. In the application the 

applicant pleaded that he was paid only a sum of Rs. 43,000/-

leaving a balance of Rs. 10,251/... which he was entitled. The 

Tribunal sent back the matter to the authorities to recalculate 

the amount due to the applicant within a period of two months 

from the date of receipt of that order • pursuant to the order 

of the Tribunal the respondents passed a speaking order which 

is the subject matter of this application. In para 3 of the 

aforementioned order the respondents cited the calculation 

which reads as follows : 

"The following are the item wise amount recovered 
from the DCRG amount of Rs.53460/- which was 
not proper calculation stating above. 

Final Elect. bill 	... Rs. 526.50 
Store Debit 	 Rs. 411.36 
Overpayment of leave 
Salary 	 Rs. 272.00 
Normal Rent 
(From 1.3.95 to 30.10.95) Rs. 276.00 
Damage Rent 
From 1.7.95 to 31.10.95) 	1.5765.64 

d) ?imount withheld for arrears 
Electric Bill 	 Rs.3000.00 

Total RS.10251.50 
In the context of para 30) above, s.411.36 was 
recovered from RG for non return of the brief 
case being the cost of the same,but on scrutiny 
an amount of Rs.370.36 after deduction of Rs.41/.. 
from Rs.411.36 was refunded to you vide pay 
order No.008282/8 dated 11.11.97." 

contd • .3 

I 
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A comparative Calculation was given in 1nexure-A enc losed 

to this application. Assailing the aforesaid order mr M.Chanda, 

learned counsel for the applicant submitted that the respon-

dents acted arbitrarily and illegally in deducting from 

gratuity a sum of Rs. 5765.64 towards recovery of damage rent 

for quarter for the period from 1.7.95 to 30.10.95. The 

learned counsel referring to Railway Board s letter dated 

15.1.90 stated that rent for the period from 1.7.95 to 

30.10.95 was recoverable double the normal rent and illegally 

deducted g5•  5765.64. The learned counsel submitted that the 

damage rent Was recovered from the applicant for the period 

from 1.7.95 to 30.10.95. He submitted that a Railway servant 

on retirement is entitled to occupy thequarter for a period 

of four months f rpm the date of retirement on payment of 

normal rent and the next four months on educational or sick 

ness account on payment of special licence fee, .e • double 

the normal rent or double the flat rate of licence fee. The 

learned Counsel referring to a document cited in the 

rejoinder Annexure..7 where he was granted permission for 

retention of the quarter from 1.7 .95 to 31.1.95 Therefore 

deduction of the said amount is unjustified. Refuting the 

claim of the applicant mr A.Chakraborty, learned counsel 

appearing on behalf of Mr J.L .Sarkar, learned Railway standing 

counsel submitted that the applicant was never authorised 

for retention of the quarter. The purported permission as 

referred by the applicant Was granted by ADRM who Was not 

the competent authority for granting permission. The ADRM 

has no power to grant permission for retention of the quarter 

as the said power is vested only to the DRM as per "Schedwle 

\fpowers in the stab1ishment Matters.' In the circumstances 

 learned counsel contended that there was no error in 

recovering the said amount. countering the argument Mr Chanda 

contd • .4 
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referred to a certificate given by the Railway Doctor 

indicating the illness which Was annexed to the rejoinder 

in the earlier O.A. The applicant was never Intimated by 

the authority about the rejection of the permission grantd 

by the ADRM. On the basis of the pleadings it is difficult 

to accept the contention of the learned counsel for the 

applicant that the aforesaid amount of Rs. 5765.64/- as 

house rent was illegally deducted by the authority. Mr M. 

Chanda, learned counsel for the applicant further sunitted 

that the arbitrariness of the respondents state on the face 

of the record,so much so even after institution of the 

application the authority released a: swu of Rs. 2753/-. 

.3. 	There was no doubt some error in the calculation, 
imputed 

but no improper motive tan' b 	on that account • Mr Chanda, 

learned counsel lastly prayed for a direction on the respon-

dents for awarding interest in delayed payment of IRG. Mr 

Chanda referring to the decisions of the Supreme Court in 

R.Kapur vs • Director of Inspection (printing & Publication) 

Income Tax and Another, reported in 194(6) SX 589 and in 

- 	 State of Kerala vs. M.padmanavan Nair..reported in 1985(1) 

5CC 429 submitted that because of the gross delay the 

applicant was entitled for interest. On considering all the 

aspects of the matter it is difficult to hola that there 

Was some culpability on the part of the respondents in 

eleasing. the pensionary benefits. In the circumstances I 

do not find any merit in the application. Accordingly the 

Same is dismissed. 

There shall, however, be no order as to costs. 

sr 

D.N.CHOWDFLURY ) 
VICE CHAIRMAN 

pg 	. 
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IN THE CENTRAL ADMINI8iATIvE TRIBUNAL 

GUWARAT I BENCH ::: GUWAHATI. 

( An application under Section 19 of the Adm inistrative  

Tribunals Lot, 1985 ). 

T it le of the Case 	 S 0 .A • NO ._ 	j 	/2001 

Shri Ardhendu Sekhar Das 	t 	Applicant. 

Versus 

Union of India & Ore. 	 iRespondente. 

fiLE_I 

jjjezur. Particulars 

Application 1 	8 

20 Verification 9 

3 • I Judgement and order 1° 
dated 28.5.99. 

4' 2 letter dated 01 .11 .99 

59 3 Application dated 07..2000 l~ 

Piled by 

Advocate. 
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IN THE CENTRAL ADMINISTRATIVE PR IBUNAL 

GUWAHAT I BENCH :::: WVIAHATI 

( An application under Section 19 of the Ad1nistrat lye 

Tribunals Act, 1985 ). 

0.A.NO 	 /2001 

BEMN 

Shri Ardhendu Sekhar Das 

Sz"Cbief Coimiercial Inspector Grade'!, 

NJ. Railway, 

• Son of late Haran Chandra Das 

P .0. U lLLbar 1, Bebnd Note 1 'Sh iva' 

Mukti Jujaroo Path, 

Guwahati- 781007.  

• 	-AND 

	

1 • 	Union of India, 

through General Manager, 

NJ. Railway, Maligaon, 

Guwahat i" 781 011. 

	

• 2 • 	Divisional Railway Manager (P), 

N.J. Railway, 

P.O. Luwding, Dist. Nagaon. 

Aaaa. 

	

30 	Chief Personnel Oftio*r 

NJ. Railway, Mal4gaon, 

Guwahati" 781 011. 	 ...... 	espondentsT 
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0FPEPPLIckTIc. 

4. 

jemade 

This application is made against non payment/with 

holding of a portion of the DORG k11II amounting to Rs.1 09 251  .50 

on superaniitat ion from service as per the impugned letter No. 

ES/332-&(T) dated 01 .11 .99 of the respondents in an unlawful 

manner and their inaction on the subsequent efforts and repre - 

sentation dated 7.8.2000 of the aPPilOant resting on the matter. 

2. 	 Li . 

The applicant begs to state that this application 

is filed within the limitation period prescribed under Section 21 

of the Administrative Tribunals Act, 1 985. 

30 	 iødiction of the 

The applicant further declares that the subject matter 

of this application is well within the jurisdiction of this 

Bon'ble Tribunal. 

4. Fools ofthe Case. 

4.1 	That the applicant is a Citizen of India and as 

such be is entitled to all the rights and privileges guaranteed 

:by the Constitution of India. 

4 .2 	That the applicant was serving as Chief Coiercial 

Inapeotor Grade -'1 under the N .P • ailway and retired from service 

on 28.2.1995 on attaining the agi of superannuation 

403 	That consequent upon retirement, the applicant was 

entitled to get all his pensionary benefits incltding the DG 

)\c 	ii-Riv #4c 
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as per rules • Bue due to non aeti isment of payments of those 

legitimate claims of the applicant, eventually the applicant, 

under compelling ciroums'tancea, had to approach this Hon 'ble 

Tribunal earlier under O.A. No. 161/96 and the Eon'ble Tribunal 

was kind enough to dispose of the case vide judgement and order 

dated 28.5 .99 in the 0.1. No. 161/96 directing the respondents 

for making the payments due to the applicant. 

Copy of the judgement and order dated 28.5.99 

is annexed hereto and marked as 1nnee.'1. 

4.4 	That the DCRG in respect of the applicant, as 

calculated, amounted tau to Ra.53,46 0/- . But the Ree" 

pondenja, while paying, the DCBG, made a payment to the tune of 

Ba 43,206/- only vide cheque No. E.759463 dated  11(77-2-_96~rkece-w 

ived by the applicant after a lapse of more than one year • Thus 

an amouit of i!a • 1 0,252/.' from the DCRG amount was deducted / 

with kild by the respondents arbitrarily and unlawfully without 

ascribing any reason thereof. 

405 	 That pursuant to the 1udgesent and order dated 

28.5.99 in 0.1. No. 161/96 of this Hon'ble Tribunal, the rca-

pondent No.2 Informed the applicant of the details of the 

unlawful deduct ion of Re • 1 0,252/-  vide his letter No • B8/332 () 
dated 01.11.99 and para 3 of the said letter contains the detailed 

breakup of Ba. 109 252/-. 

Copy of t):'.e letter dated 01 .11 .99 of the respondent 

aforesaid is annexed hereto and marked as Annexure". 

LJi4JtA tk - " /i 
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4.6 	 That the statements made by the respondent in 

his above mentioned letter justifying the impugned deductions 

are false and misleading and hence the applicant replied the 

said latter vide his application dated 7..2000 refuting para- 

wise therein, each and every claim of the respondents as 

mentioned here under. 

A copy of the application dated 07..2000 

is annexed herewith and marked as 4paxure. 

47 	 That the amount of Re. 370.36 claimed to have 

9V b.enpaid by the respondents from the deducted amount of 

Re. 411.36 as indicated in pam 4 of their letter dated 01.11.99 

is false and the applicant has not received any such payment. 

Similarly the amount of Re. 2383. 1 5 claimed to 

have been paid by the respondents from the deducted DCRG of 

Re. 3000/.. towarde arrear electricity bifl as Indicated in 

pars 4 of 'their letter aforesaid is also false and no such 

paytent has yet been received by the applicant. 

The recovery of damage rent for quarter for the 

period from 1 4.95 to 30.1 0.95 to the tune of Re.. 5765.64 on the 

strength of Railway Board's latter No. (G5 CR119 dated 15.01.90 

as stated In pars 4 of the respondents letter dated 01 .11 .99 is 

also fictitious and Irreley.nt • As per the Railway Boards letter 

dated 15.01 990 abovementioned, rent for the period from 

14.95 to 3091 0.95 Is recoverable double the normal rent and 

as such the rent recoverable per month would be Re. 69/" x 2 

Re. 138/- only which ultimately comes to Re. 552/- i.e. 

RB. 138/- x 4 months for the total period of 4 months only and 

not Re. 5765.64 as deduoted,/hie apart, 5 of the bonorarium 
/ 



to  

.15. 

amounting to Re. 1300.00 has not yet b een paid to the appicant. 

4.6 	 That the part of DCRG amounting to 1e. 43,20/' 

which has been paid to the applicant has been received by the 

applicant after a lapse of more than one year and as such it 

attracts interest • This aspect has also been mentioned in 

the jadgeadnt and order dated 28.5.99 in 04. No. 161/96 of 

this Hon'ble Tribunal directing the respondents to take into 

consideration the different decisions of the Apex Court in 

this matter as cited in the said judgement. 

4 .9 	 That your applicant begs to mtate that the non 

payment/with holding of a part of the DCRG in respeet to 

the applicant by the respondents is arbitrary and fabricated 

and the claims of the respondents are all unfounded as explained 

in para 4.7 above. The amount of Re. 10,252.00 deducted un 

lawfully by the respondents from the DCRG of the applicant 

for a long time, therefore should be released by the respondents 

forthwith pending the final aett leient of the disputed amounts. 

jpp lan t 	wdt 

if 	 er, corre 	aa2pl oculat ions. 

4.10 	 That your applicant begs to state that non payment 

of the 'egitimate claims of the applicant by the respondents 

even after so many years of his retirement, has caused Immense 

financial hardships to the applicant and the applicant has been 

finding extreme difficulties in meeting both ends in this hard 

days of retired life and finding no other alternative, the 

applicant i8 approaching this Hon 'b Ia Tribunal for an immediate 

relief of his distressed condition. 

roVv4&b&4 t&A 
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4.11 	 That this applicat ion is made bonafide and 

for the cause of justice. 

	

5. 	 Grounds for  

	

5.1 	 For that there is no vali4 ground for with holding 

a aubatantialportion of the DRG which the app4 

cant is entitled to get as his retiral benefits 

	

5.2 	For that the said portion of the DORG is lying 

unpaid for more than 6 years withèut any valid 

ground. 

	

5.3 	For that non 'payment of the full amount of DCRG 

and other ret irement benefits is discriminatory 

and is voil.atjye of ArtIcle 14 of the Constituti on  

of India. 

5.4 	 or that the applicant has been pushed to extreme 

financial, difficulties in this hard days of retired 

Life due to non payment of the full DCRG amount. 

5.5 	For that the applicant incurred financial lose as 

well as Interest on the principal amount of DCRG. 

6. 	 Pelaileofrenjedi exhausted. 

That the applicant states that he has no other 

alternative and other efficacious remedy than to file this 

application since all his eUorte and representatjos to the 

respondents failed to bring any fruitful results. 

7 	 MattLeZa_not!!ously tl!LdIng w j ,  

Am  other Co. 

The applicant further declares that he had n/t 

A o&tlA4A 



has been with held by the respondent for over  years' 

till now without any valid reasons.  

r 	2- 	73 

That the respondents be_ 	 CW. I 
amount of the Hoaium amounting :  tO hich 

the applicant is entitled to get. 

That since the paid up portion of the DC4G i.e. 

.7 
1 ,6 

previously filed any applicat ion, writ pet it ion or suit regarding 

the matter in. respect of which this applicat ion has been made, 

before any cotrt or any other authority or any other Bench of the 

Tribunal or any such appiloat ion, writ petition or suit is lying 

pending before any of them. 

8 . 

Under the facts and circumstances of the case the 

applicant prays that Your Iovdshipa be pleased to grant the 

following reliefs 
	o 

8.1 	 That the respondents be directed 1  to pay tbe_remajn 

port ion of the DCR G imount ing B o B a. / - which 

8.2 

Vx, 

8.3 
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Ba. 43,20/- was paid after a lapse of more than one 

year and since the remaining port ion of the DCG and 

honomariwn etc • are remaining unpaid even after a 

lapse of more than 6 years by now, the respondents be 

directed to pay interest Gi 8% on the aforesaid amount 

from the date of retirement till the date of Payment. 

8.5 

 

Coats of the Case. 

Any other relief(a ) as the Hon 'ble Tribunal may 

deem fit and proper. 

rt4A 
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This app heat ion is filed through Advocate. 

1 O. 	 aticu1ar8if tbI.P.O. 

1. 	:r.p.o. 	No.: 

Date of is, : 

Issued from : G.P.O. Guwahat J. 

ii'. 	Paab1e at 	: G.P.O. Guwahati. 

11. 	 List of eno1ase',,e. 

As stated in the Index. 

Ve!"lfioation. 

/9- 



It Shri Ardhenu Sekhar Das, son of late 

Haran Chandra Uas, resident of Ulubarj, Mukti Jajaroo lath, 

Guwahatj-7, Assam, do hereby verify that the statements 

made in Paragraph I to 4 and 6 to 11 are true to my knowledge 

and those in paragraph 5 are true to my legal advice and 

I have not suppressed any material tact. 

And I sign this the f[ff. day of April, 2001, 

at Guwahati. 

Signature. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
• 	 GUWAHATI BENCH 

- 	Original Application No.161 of 1996 

Date of decision: This the 28th day of May 1999 

The Hon'blë Mr Justice D.N. Baruah, Vice-Chairman 

Shri Ardhendu Sekhar. Das, 
Ex-Chief Commercial Inspector, Grade-I, 
N.F.Railway, Guwahati 	 Applicant 
By Advocate Mr M.Chanda 

- versus - 

The Union of India, through the 
Gnera1 Manager, 
N.E. Railway, 
Maligaon, Guwahatj. 
The D.R.M. (P), 
N.F. Railway, Lunding, 
Nagaon, Assam. 

The Chief Personnel Officer, 	 * 
N.E. Railway, Maligaon, 
Guwahati 	 Respondents 

By Advocate Mr J.L. Sarkar, Railway Counsel. 

ORDER 

BARUAH.J. (v.c.) 

This application has been filed challenging the 

tin of the respondents and claiming certain pensionary 

nefits like gratuity. The applicant attained the age of 

perannuatjon on 28.2.1995. After his retirement on 

superannuation he was not given full pensionary benefits. 

Hence the present application. 

2. 	Heard Mr M. Chanda, 	learned counsel for the 

applicant and Mr J.L. 'Sarkar, learned Railway Standing 

Counsel. Mr Sarkar submits that the Railway Administration 

shall make a fresh calculation as per rule and make t ,  

, 
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ayment due to the applicant. He also submits that if 

certain amount is found to be recoverable that shall also 

be recovered. Mr Chanda submits that only RS.43,000/ was 

ing a sum of Rs.lO,25l which he 
paid to the applicant lav  

is entitled under the rule. 

3. 	On hearing the counsel for
, 
 the parties I feel it 

will be expedi

~~~
if the matter is sent back to the RailwaY 

Admini ra ion ate ~the amount due to the 

	

and after recalculation 	the 
applicant as per rule  

authority shall make the payment if due at an early date. 

This must be done as early as possible at any rate within 

a period of two months from the date of receipt of this 

- order. 

Mr Chanda further submits that the applicant is 

//
ntitled to interest for non-payment of the amount which 

s due to the applicant long back. i leave it to the 

Railway Administration to consider as to whether interest 

should be paid to the applicant. While 
c onsidering this 

aspect of the matter the respondents shall take into 

considrati0n of the decision of the Apex Court regarding 

payment of interest decided i n the case of R. Kapur -vs- 

Dir ctor of Inspection (Printing & Publication) Income Tax 

SCC 429. Mr Chanda further submits that the applicant may 

- - 
	

be given a personal hearing by the respondents before 

taking any decision. He may also file a fresh 

representation giving details of his grievances and the 

respondefltS shall also dispose of the representation of the 

applicants if filed within a period of two months from the 

5ate of receipt of the order, by a reasoned order. However, 

if the applicant is still aggrieved by the decision of the 

Railway ........ 
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Railway Administration he may approach the appropriate 

authority. 

5, 	With the above dir'ection the application is disposed 

of. Considering the facts and circumstances of the case, I, 

make no order as tocosts. 

Sd/VICE CHAMMAN  

nkm 
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oi t.ho 

/ 	LWing. 

I.) 	Thc iu.ttiat xnsio c811 4j ' i.i3O3/- 	as was  iutimtcix] to Sri J4 3,, Das =X-CCIWGfIY vidia  
?c/3447 th.23-2.5 withut tacjnç the pr31 	(tet-j- 
1it1ox optio) into considakation was r!h.iy kn in terms o. RVo WNO,It- I'/j9/6/2 dt.8"1&.0. A 5U.zfl th rviaed 
jiiai bt 	L.  itio viIO P. '. 0, lu, i4t/Lrtfl' c/3447 dt,2 -6u95 

t1 peron4 p(s 	U.teati.o o&tI..n) :a; ru 
on Z1h VON eve bo.tnçi paid till now ( 	1322/- &-1 1 9 .Thua 

	

/ 	 '4L4/ 13 b.nçj j4U tg yW in axcasu - wht&i Is 
thc? 

	

1/ 	•iujiy t1a inLUaJ. Coilttjon of 	beS4727/- 1/ 	,t'ichui': 	vidt, P..Q o./9i/'/3447 c 	3.4$ was  
U,;Lla crrotij n" tho rov1co.1 qOut(4jc o poncic. f the o 	3229/.. vido 	 4i/PaVt/3t41 dt.2u6uiP5 1/ 	 wtanç wLii yut; ctuiy receivod. Tluu an rqntt o 7 	.i..502/.' i 	u.Lny 4d to 	j act 	wiifl i rc)ver,iQ iy tLi !Uy.id:n, 

3) L3 ix&n 	ho 	 the drn o5'liO/. /t1y in 	i- irnt 	Er.495/ we 	iU £z.i ocea 'iiach is r000ver1q by the Rly,iiarn. 

Tho lwiny urO tnJ i-i aiiit 	ovc red I cm the 
LcI 	trt 

L at.Ln,J 

r,L /ri.tu 	L)WJ 

../C. V. 
flot. 	 U1cdci1 'Rjt1 V1)zx,, ci-180 

tOrfl,11t.tO3l Of 	 c/nri' 	;jur 
cit,23th day o. 	y'ii  
t±oa o.161/6 booe t 	;x/1'x, 

ijV 	by hi3 Oi 'o on 2)-9. 

J..t. 	:.i!. 	... 	•.. 326,53 	ivo 

	

.. 	. 411.36 	Nch'-  --h 
'x 	 •. . 	.. 272,00 

:iil. 	w,c,f, 	1.,• 	276,C0 
( -315 to 3::_ 0 93)  

) 	:(t 	...'. 	.• z .  
!) 	 .. 

eLect W.ii. 
17) £ 

• 	0 



A. 

4) 	Zn the contOxt of pr3(a) ibove, ba.411.36 was reoo- 
vurod From DCRO fcr non return of the briof caee bcing the 
cOut Of the 	but on scriUriy an wunt of PJd370.36 aftar 
dotton.of ks.41/  from Ri.41136 was raanc3ec1 to yw vida 

'.ordor 1o..O032/8 It.flsliw97. 

In thO context opà (1) above, lwe aa.lary 
ziunt should be 45OOO/ 4 of .463i2J... Thii 	aunt 

of 512/s 1jan roujrd to be 	*cte, 1it oüy 6212,' was 
er  rec._vcrad. frOMir Lx= ljjjrj £.240/'. to be covab1 n. 

filky. 1e rent eotjn9 to *4765.64 waS reovr 	 f rm 	owt 	R1y.i' 4/Wc//c/9 dt.35-1900 

3000/' wa 	hh wit.iid frm uc for azror o1ot.biU but .Lter on 238315 wai ra4eitsed .Eioz thu ith1d azuzt 
9 43000/ deducting R..616.85 ior. rer electricity bilJ. for the period from 31'fr92 to tOr/94 Vi2c3 CCFI 	Lfl Ut. 1O17.'97. 

Sj  50 fOr tLo ir 10i is c0rp it is ssib1 
Utc) one your from the date :f rr retironent but you CUd not ubit axz application for the sam o  As such it La not P'ab1O to you, 

6) 	You ho reUrt4 from fl1y6 xtryjc on the (AN) of 28.2.95 did yu h.ivo sabmitted thø dzte to thtø oif.Loe on 13.12.95 that YOU hVe v.ated fly. S4 on 30. 10.93. )rdtxtcly your )O wa pas on .296 	chiue 	9463 oe dt. 
b7 k0oping 4thh1c2 Rh3600/d.. for arrear eteotrinity )$U iur the period froTt 11s.7.22 tc Nw/4 4hieh was duly acknowLedged 

uy yo on 	 zr! 	 233315 tqa &.eoird kv de' uti 	 rro i000/ 	 ritU on 10.2.91 0 . 	 . 

Tii 	x,1ra ocitin ul' tr1y ,3hows tht th 	aa no delj 
..d iusincerjty on th ç.'rt o tho r 1or.ints to roi& te 

' ;"a . ,paLd to you y iuiig a che que on 212.i96* the delay was :iot ZAU ,5ed by tr 	 ut cy YLU due to iiL. suorritssioi at ruui3ito 1oun'nt by y.u. As atah the qtzeetion , 	yut oi ir4trt 	:Le p'..:nt o !)C does att 

CQPcrttve oa cul4.in tn vect of wara'l 3 ' 4. 4ove 

	

rpJahod in rnorQ ', i urcloe4 herewi 	
. 

	

V 	I 

 

or ),1_,?V- 1  - U 	' "J Co t I. 	 .1 

2 	 XOr inthc*ion p'e. 

.: 	at oflcz'thI ior 5. 	retion pi.  

Lor Divi.R.L1wry tLr(P3 

4• 



• 	TO 	
S 	S. 	 2I[ 

DIVISIONAL RAXLWAY MANAGiR(p) 
- 	!.F. RLY. LUMDINQ 

1.0. LiNDINQ •. 7f 2447 
Diot — Nowga1..• 

?S3&'t 

Sub :- 
Irnpler?entatjor of Honorable Central Administrative 
Tribunal Gwahatjs' order vjde case No- 161/96. 

Ref 	Rospordet •etter No — ES/332 - A(T)dt  

The epp.jcapt failed to got any reply from respondent of his letter dated 
14-02_20fl requested for a readable 

Copy of let as recejred on 16-02_2000 (Copy enclosed) 
	

ter under reference which 
 

Regardi. item 	

3 

no- I of the letter under refer 

by the applicant out of 	41 	 s. 
ence the Pplicmnt like to state that no payor 	

No- 008282/P dt- 11-11_ 97 for 	70.36 wac recej7 , 	
1.36 retained ( Store debit ) of D.C.R.G. Withheld 

knowing fully well tht a retiTed Person at Calcutta cannot drew such amount and released after CAT'S instance  ow 	 it is fuy without n system regarding fate 	
r. 

 of the pay-ordefalsp 3atement is ?ade. 
In the 4th para of the item 4 read with item 6 of 

fhle letter it 15 stated tht 
. 283 	paisa waE released from withheld D.C.R.G. due out of 

. 3000,00 fr let:ic:ity bill for the Period'10l2 to I;ov/94 vide C07 No- 6 Ifl: It 10, 12, .97., Paymort of much 	
ount In false nr,d fnhrjcatd COn 

drow Sny amount only on puy'..crder aol C07 n?.mber vwj thout • 	u:ffl: 	etc, andl all the bala()c) 	.C.R.G. cleared on 11-1'7 and 10-12-97 
.lnso of 2 iYare 8 mt 	said to have been paid 

but at paid u o H 
now. 

1. Th :'enpotIdftht 
io his written statentut hav. stated that in para 4 have paid ' 	2op.o 

pat of D..C.R.G. vide cheque No — 79463 dt 27_02_96 deducting 1o2l • : o Out 'f q 5 34 60.00. This Iyment was 	
de after lapse of more than 

to reach with postil transit time as seated in pnra_(1)' of the rejoinder stbmjtted by the PpiiCant 

/
4. •, regprd 3 ncn-caeit of lION ARflJt 

in last psra of the rejbiôr befor the 
ccorable ribuna1 where in it has beer. nar*ted detajl of tb? matter, substarti, - 

ted with Anr.eure - 9& 10. Respo,d9t vide his circular No 

7 
 / 

	

	27-.09_92 
and 09-o1_93 directed jointly TI/GRyand CCMI/Cy for joint paye 

	of / 
salaries and 	bonuse s 

 to the staff to certain statj0 
	of Lumdj ng 

jun sdi Ctior. 

Apn/Qy prepared joint bill of Hohuriniu
m  bj1j o -/125 

 Divisi 

 dt 277/

or  
HB/3/i. 39 dt 27.07.93 after lapse of 	 r, rotorred th th 
jol at bil: 	 one yenr. i O/L ' with reaa's th&t joint Paflsent hi] I 

Canhict he panrr. . The a;pljCnrt have written letter to APO/Gy (at 
	 cf 

rejoindr) with Anr.eure of 
8 Conies on 10 -03-94 and galn on 22O2.95 (at anroxjr -. 10 of rEoj et 	o/c?y 
with remarks of DCS/rjy to Ao/Cy 

	THj pending cn.e "al staff cOnCernad 	
wJfl be retiring at he and of Feb/95 il'?asO arn ti? 

to Clear the bill at the esnljeèt's 
Cn 

sfte.r retirement the applicant have repre.wnjpd 
tr. ir. . to arvoce panent. The hocorjj.ii wor- r tiniy for Hd, re; 'd the honorj05 to . 2603 .Q(' and sent to D( 'LN in sepe? w: 

bIl - e'jlj r the amount C'ne in flOe of the ppiien at and other i n amo c: Sr: I.CVer 	
TI/cjy Phi5 has happend in Nid -'1996 or 

	tiar later.  The 
apljcant desarves reply of the moter narrated abothe. 6. The break 	

rhcr. in pera - 3 of th letter under reference Item-wise recover, frc.0 	 . awou 	of 	5765.64 paisa  imt 	
a damage rent citing Railway Boards 

er 	- ( c)p CR1/9 dated 15..O1_ 90 
for retention of Railway SCcomodatjon 

fr 	 1; 01-O795 o 30-1fl95 

- 	 The 
aor1 rent of Railway 5CComodjtjon retained by applicnnt is per rea)Drdents Calculatio

n 
 P ks 69.00 per atath (period from 1-3_95 to 

3.6.95 
r four n'jh 	. 27;1.0o raovered But in CasE? of damage rent it w5 	.14412 c ct a itht xjhij ting any docnerit sUthtr'j se to deduct no such. The amou 

r.t 
l 	1 ? ' hared a, rinoag 

rent is about 20 ('rwenty' timer of the normal 
rent o f 

6o 

iet'.c, 	qu 	abc.$)e, 4ay, .r 	tr,. 	nrnu 1 	ct 
 

1J. 	
IIU? 	btt thor 	io r. terf dO° 

nd.....2 
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rca; but Spi. Licer.ce fee i.e. doublo the flat rate of licence feel Rent for next 

4 months 
while appliying for A monthri .retenion of Railway accomodation 

app:ticrir.t hve submitted sick certificate htained from Dr. Subimal Bhattacharjee 
Sr. DM0 Central flop.pital.Maligaon that applicant require refention of Railway 
acco,nodation for these monjs due to sick -ness of his wife. 

And applicant also said in the application a4ing before the 
cnnrable Tribunal that his son are studing MBBS and daughter studing ÂME at 

The applicant oppose and object such recovery without any documentary to  
ejc((3nce of 2() times of normal rent recovery for more four months retantion of 
&.ai].way accomod-ation. 

This atin require further adjudication even if such bad orders are 

tn9re. 

7 	It was duty of the respondent to clear up all the account and du.e before retiv'emen 
as the applicant in good faith thought that respondont will do justice. 

3. 	 pp1icant wants to point :out that system of working of the respondent is not 

yst
pard-6wacthy for wrong accoujj.ng and false statement in written statement 

 that there were no olaiai for packing allowance and non spacified unpaid 
honorarium but the applicant in the rejoinder para- 2 admitted that packing allowan 
al].owançe was paid but denied with documentary evidence that the Hcnoririum of the 
year 1992  still remained unpaid. 

9. The last para of respondents letter remarked, there is no delay and insin4erity 
on the part of the respondent but fact stated above speak other side of the coin 

I' 	as buudec of proof of paymenof D.C.R.G. dues and thx otherdues amount to 
applicantiesw1.th the respondent. On the whole-Rs. 10251.50 is jartIdf D.C.R.G. 
and cannot be mithheid oxparte. 	 - 

In the context of the above letter the applicant do not agree 
with tho renponde:ts po:int of clarification. The point raised by the applicant 
requiri further one time firmtui clear clarification 

•3umnary of claim from rspondent 

:fer pam .4-@.s.4320e.00 part of DCHG paid cheque No - 	75946 dt 27.02.96 after lapse of 

above, 	 one year and more appoximately at, the rate of 1P.- insterest due to app'icant 

efer para -6_. ). P.s. 1V765.64 paise deducted from DCRC is objected as there is no term 4 DAMAGE 

ibove. (b) 	RIUT In Railway Boards letter but double licence fr/Re't for the next 
four mnonths for retention of Railway accomodation (frou 1-7-95 to 30-10-95). 
Double of normal rEnt i.e. 0 Ps. 69.00 x 2 = Ps. 138.00 permonth i.e. 

138 x 4 = R.. 552.00 should have been deducted from DCRG but deducted. 
s•  5765.64. 

lefer para -2 	.370.36 ( Still unpaid) $us 0 1810o interest from 28.2.95 to till date of 
aboze 	 payment approxmitely 5 years 8 months on date.. 

.nfer para - 3-i- Rs. 2383. 15(Still xinpaid ) plus 0 1 	interest from 28.2.95 till date of 

above 	 payment approximately 5 years 8 montha on date 

afe -r pars - 5— 	50% of honoriarium flc, 1300.00 not yet paid 

O'JL 	 çF._)— The applicants pension from uco/ Bank Maligaon Guwahati Branch have been 
transfeted to Indian Oversee Bank I.F.B. Agro extension counter branch, 
Kaba Industrial Estate. Calcutta - 700 078 Pension Account No- 1039. 
All future transaction ahouldeith thia branch of the Bank.. 

The applicant ojticipat9a early ropi 

i.....: 

(AitnENDu SEKHAR DAS) 
S:igcature of the appli'ant 

o])y to (i)  DA0/.F.)?ly Lumding for infornatkon & necessary action 
This in in reference to his letter No- LMG/PEN/TFC/3447 dt 2_5_2000/6-7-200 

Service period of the appliee.nt have been reduced but will increase. 

Copy tc(2) Sri H. Chanda, Advocate' for information and necessary action. 

L. 
(.flDflEND1! sIK1tAR DAs) -' 
Signature of the appli \tn. 

'V 



7 	 In The Ceni:.r.1. Adminis1rative lfribuh  

.1 
Buwhhati Bench  

- 	 Si:i. A.S. :o 

Ci 

Un :i.on Of :I:r:I :1 	& c:lrs 

• 	 • 	 .. 	 .. 

.i.n l:.1ie m..ter o1 

i'Jr:i. t 'n 3 .. 1:.ccnen t on behalf cit 

- 
therespondents.  

The re i:::'n ci en ts :1. n 	the above c:.e 	most  

NN 
repec:tfu11Y 1:):•?r to state as under s, 

:1. 

 

That the respondents have gone 1:. h roucj h the 

or :1. ci :1 n 1. application 	:n ci 	have 'tn ci e ri tood 	the 	c:on ten t 

• 	 therec:'f 

2. 	 Iii.t1. 	t:.i,e 	respondents di:' not admit 	any 

I:.).Le(FIIt 	cXc::?i:t i:.i(:)e t'i:i.c:h are 	1:€?c::if1c.1' 	admitted 	in 

this 	:1. 1.: t.t?I" • 	L€.?(flefl 1. .. Statements not ).cI ifl :i. 1 t.ci •: rc• ci cn :1. c•?ci 

:3 h. 	1:. 	1:. lc respondents 	l:c'i 	to 	state •I• l••t..•k t. 1. hc 

:i. c:.t:i.c'n :L i:rr'eci ::iy 	1. im:i. tt:Lc:'n 	and 	is 	1 iaiDle • 	 to be 

ci]. 	ffl :i. 	sed 	on th.. 1:. 	c:c:t.,.n 	1:. a 1 on c•  

That 	in reply to the statements in par 4 

to 	46 	it is stateci 	that in 	c:fniDl:i.anc:e 	of 	the 	Hon 	ble 

TriI:t.tna:i.'s order dated 28 5r:i.999 in OA No :1.61/96 	all the / 

t t :i effefl t ci ues tje re 	re c:a i. c:u I. a ted 	in c: luc:i :inci 	DCRG 	an ci 	:1 t was 

•f'u ci 	1:. hat the DC::RG 	amoun •1• 	was 	ear i. :1. e r 	w ron cj ly 	c:a 1 c:u. i. a ted 	as 



: • 	
. 	I 

53 460/- 	r he ac: tua :i. DORO amoun t paya b 1 e to 	the 

a p p1 :1 can t :1. s Rs 52 965/- Hen ce an amount of i 	.q  5/• is 

recoverable i:)th•? respondents. I t. is also 	 i:.E•'i that 1. II 

ecR.tct:i.i::'he 	anic:'unt frc:'cn the DCRG was :i.nit:ially c:alc:t.',, 1ate.:i as 

under 

F•1I Electric I:i.i. i. 

" 
b ) 	 Si:.ore €•?i::i. I 	 Rs. 	411.36I 

Overpayment of leave salary 	Rs 	272 00 

Normal Ren 

(F:r;n 1.3.95 to :0.195) 	Fs 

iv i:....:.fl 

(F rrim  1 7;:i.995 to 31 :i0 :1.995) Rs. 	5765$4 

.f: 'i 	(inc)'.Ant L,.J.  I:.iic•lci for .'.IIY:?LE 

/ 	 ::iec:tr:i.c: Bill 

............... ... ........ .... 7  

) 
rc: tal 	:1.025:1. 50 

It :1 s further stated that an amount 	of i:E.370/.. 

I':f'..Ln 	:l.i:: lc 	against :1 	( i:: ) 	Ai::)i? 	Rs. 2 i'. 

a :i. n <.. 1:. :1. ( f ) 	above were refun cieci to 	t he 	a. p r: 1. :1. 	:an t 	by 

etc: ':::c:"..'.i 	I i: ) >'ce cheques 	i:LL I.. 	due 	to 	:1. f1:E rci:' r 	address t ic 	same 

.:LI:i.ci nc)t be cle]. :i.,i't:i 	It 	is - mentioned 	I:.i.t 	the aiDp:i.:i.:ant 

ci i ci 	n 	t cj :1 ye 	any 	1 Fl t. j. (: t :1. on 	of 	his 	change of an ci ress to 	the 

c:'fli. ce if 	.....e respondents 

5. •rh..).t in 	rei:1y 	to 	the siAte1ien ts 	in 	para. 4.7 if 	is 

•o t€::i I.  i. I.'. 	Rs.41106 (I 	em 	i::' 	:1. n pa. re'. 	4 	a i::c::'ve ) 	was recovered 

from I i i 	DCRG for n 	I 	returning hi 	if 1 	case. 	I 4 i 	being  

•I• hc: '::c's t 	of 1. hc i::' r :1. :f 	case 	was cicci LA C: t.€eci 	and i:a. i. eUl C( 	of 

C./• 'e:'.s t . r f: iri  '::ic•:i 1: , : 	1.  itC? applicant by Cheque I'i':) 	1 •? 5:1.95 

.:i '. t'.c•c:i 	24.3.1998 e:n ci t• ilO same was sent to !i :i ii a t 	i :igiven- 



:ii• 	
(:/ç:) 	

i:i>/!i:: 	ik: 	 i:.:7' 	:1on>' 

t :1. 	1 J. 	by 	rC•?(.:J :i. 	 i::c'1. 	 :1. 	J. I t 	:Ii 	:ii)t.r1 t 	c1 

is2 	:1 	 r:.if'..tn ci ,yd 	b>' 	c: iq 	i'I.'.: 	:1 A 13 O 	ci tci 

:t 	 fk.•r cI:ciu.c:tincj, 	 fc:r 	 :tr".i.c: 

h :11. i. 	f rom 	J. I:ni ( f ) a f p. 	1 	 Eft.'1:. 1..  I 	c: ii CI U 

rc : :i.':cI 	bc: i 	by 	c:fi.i. c:r-? c:if 	ti 	V e [:' :ncien 	.s 	t hc• 

c:.fi 	t. n.J t .'1.. i. :i.i: 	:ie I 	ci 	.cici I I: 

rci 	.at.c•ci t: 	t I. I:t: 	1:1. 	::r 	1. d :i.d Iii 	:i.n: 	. 	hE 	cyt'fi, C(? of 

t hle 	rers poll (i( 	tis h I 	h t 	! I 	h mp (1 Ii q U 'I  

thzkt. 	1:. c: k.cI 	fc r 

(I:)! J. 	.i:?n frc)(fl :1 ..:i(), 	:i.(.: :i/?5 	It 	:L..1rI:h?r 

t:cI 	I:.1.t nc '.::.I.irn of 	1.1 ::rc:rii..un 	:ft.Ui j:I.:i.c:itt. is  

th r pcmden ts . 

6. 	 ii"i.I:. 	in r:I.'y 	 :Ln 	 4 

:i.t:i i 	 I:.h.tI:. c:i 	 .pp:i:i.c:.t 	:1nto(Iic?(:I 

t hc:: 	i:xn ci en t 	n c:' 	t 

ci 'i r 	 :1 

	

clues. ti 	:1. :i. q n 	 d '::' 	t 	1:  r':n 	t I1e 

l J. cant cxc:€i:t 	rr.rs c•?:iectr:lc: bi1i. 	hi<: Ti'.Ii was  

( hea IU 	No. 	'''93 	I (II 	 I . // 	vii I h 1 --to Iii J. Ii'I 	I 

aq.:i.nst rte.'. 	I::i.c:tr:ic: 	)3:111.s with a :ew 	th 	ear:I.y 

T Iic 	ci 	I. 	>' 	ts 	1.c?d E:I '.'.c-? 	to bcn :i 	:1. c:'n 	of 

'if)' 	I Iffli 	u 	I ri' 	I 	 I 	icj '' 	I 'r h 	I 	h' 	' 	' I 	t 	I 	I 	I 

J. 	. 	a I. t.. 	I:,.:i 	1:. 	the., c:i 	1 I::: 	ri:. 	i. c:,i 	I. a ii 	of 	ci ue:. 	of 	.1:. Ii€ 

t pp.1. :1. can t. .m ci 1:. h 	n e :eia ry d ed a.'. c: t :1 	t.c:r I::'c• mad (- 	ther:•if rom 

:r:Ir 	(:)t. 	FIc::iti 	i::'i.z 	Tr:i. I:)k.'.ri(.J. 	dat.?ci 	5" 	.i.ii 

€)r'i 	i'ic) :l.S :1. 	'.s 	:1 	to I:. hie 	a p: :1 :1. 	....ii:. 	by 	1iI1 (I::. ) /L. I1Ci 

ci a .ccI :i 1.1 1.999.  

I- 



7That :1. n the 1icic .  and circumstances of the  

case the 	::p]. :1 c:t.:i.n deservesJ be :I :i.iri:L;cJ .'J:i. I:.h 

:i: . 	, 1 	 r k1. n c 

as 	YtSo&pt'C'(& 	esl ft 	 do 

hreby ye r;i. fy that , the s ta ternen th macle in the paragraphs :1. 

to 7 are true to my kncwj.teclqe 

-I&AIr 



7-1 

IN THE CENTIj.AL ADMMSTRATVE TR1BUtJAL 

GUWAHAfi BENCH 

In the matter of 

No t, 151. of  

Shri AS.Das 

V 

Uri nn 	Inicb. & 	& 0 r 5 

• In the matter of 

Fce9 ci, iide r 	ITI itted 	by 	the 

epplicenit; 	iii 	rciy to the ,ritten 

etetmer .....: 	submitted 	b 	the 

F 	pori den te, 

The. 	a:..p..L:i.carit 	&bo...e eniied 	m::c.t 	humL..:1 	&iid 	i'::npctfL!ii..y 	beqe 

•1:ostatees 	...... 

T:&L 	j,1. Lh 	reqand 	to die 	st..at;iriente, 	made: 	......i 	pareqi .... phs 	4 	end 

•Joft he 	iOiItte.fl 	st::atement: the 	epplicenit 	e:.lm.it::e 	e vi l 	to 	the 

e::<:.ent 	f 	rec.::eipt of 	cheque 	cf 	Re. 	43.2Oh,/ .....and 	.nc'tIier 

: 1  cheque emou n Li niq to Re.. 2. /53 	in the. month of 	December 2001 

end 	c.ateçjc,r ic:ai jy deri 	•tft 	fp1.... .. 	 medr 	by 	the. 

Respondents. 	ii: is :s Lei:.e,J the t the emcun U of He. 	2/53/ paid fl 

ho 	the 	app..1 icant 	pci heps 	the eRcees 	&iIl000 t shouiri 	by 	the 

nesPGndent 	dfl,L item 	No. 	t• 	 I.e. 	Rs 	L7ci 	f. 	Ps/ 

235.3/equal to the amount of Re. 	2753/,. 	It is staie 	that 

the r;ha....q 	of 	ac:rcse. 	of 	coiimi...n icate;.: 

t:hi -ouqh 	his 	repncs::iLe1.,,ionhnnic.:vun'e3dated 7 .S.2000and the 

efc'rese....d 	cheque 

 

of  2/53 ',ae, 	in 	fact ',.'es sent 	00 the 

eddness of the  



020 

r) 

2 

it is stated that so far iLrn 	 :.onrri:J the  

amount of Rs. 5765.64 has not yet F ; 	::: lJ to 

rbI.t:i:rj.Ly and the .; id :Jariii.,.je cñ1 .is C;J.CU1&1tT• d 	Cfl ...L:/as 

per pri:2v.is.i.on laid down in Rallmay Board let bar dated 

15. .1:990. the applicant is entitled to ret..: el. in the bOf 

accommoda tion initially for a perd of 4 mon ths on payent 

of normal rate. Hot'ever, the same may be cet:a.I.ne:J for a. 

per 3.. cd of another 4 months on poyman t. of double hc4...ea rent 

LiiE:fl the normal rate, as such the apt::J.icejt: is liable to jmty 

rent for the as Landed pr ic'd of 4 1tri1t:ii::., only Fs.. 	5521 as 

ehoin in 	hi:; iat:eerttLi'.:'it • (ftnnesure 3r ehe:reee 	the. 

respc:ndan is 'i.'ronqly c:harqe.J ft. 0715.:0 In place of 

only a.tir3 withheld i..:titt t:::l of the 	 C.::r tit.. wrongly for r* 

tar 104 of more than S years and an amc.'urit of t•s., 575.61 Se 

respondents are liable to pa;.. in Larasi.... at the rate. 

of Re. 18% per annum for ei. t:iici.idhq of DCRG amount. So far 

item b and f the responden ta. therriselves admi bLed that the 

iTiount was 	ronq .. :v re...toulated and after rc:.lrajl.a.t.l.c:n it is 

found that.: only  amount of Re. 	1 ••f3C is in fact charneable 

from i:erapr)l loan t: and ..... etundod the amount: of Re... 2753/ 

iJ Ler a lape of 515 y€iatr'S.,..t;. such the r'taspon':Jerits arer 

liable.to pay'Sterest on the withholding amoutd, I Ii Ri 

the r;,t:a' of J..:lt) per,annum, l:f,ta i.i(l.a exerciser)f 

an i.fli0IJ1i L 	of Rs. 10251.50 hasbri rii:,.iaia I i  

of the Ia ....I 	rbtjn Rule. 	It is already stated that so far items 

3. and 	S are C.OrOOtrnEad the same Is 	also v.'ronqly cab.:....La.ted, 	Al 
au bhenl::i.c dacuinen I: 	is 	pr':.:tducad i.. eqardini thee a 	stems. 

It; with reqard to the statements made: In peraq,raphe S and 

the eppllc..;ant cabot ....... cally denies the same and further 

beqs to eta La t.: ha. I': the en ti. a DCRGamou nt have been withheld 

with a mna.ia 'fl.::ia intention and in \,''alat:. on of Ri..ile, it ia 

'. 



categorically 	 ltt1 if1RI 	t.'i'E t'Iij"tE.0 	tII/ fj1r15t'i ('/ 

L ... 	.-... 
well in time an 30.10.1995 with infMiTiation I CI H Hi u I 

as such the statements that 1:1 - ia qrur'ter was not vc.ated in 

time is false and nii:1;idiriq. It is fi..rttir stahed that th 

applicat has obtained necessary permission for retention of 

the qU:3r tar f corn the compaten 1: Ral 1..way (uthori.t:y for the 

from 1.7 19'.?.5 to : ... c9;is. As such the applicant is  

,>Ll.abla to pay cart double the normal rate ,.'hich is stated to 

F5 52/--.., the permission for retention of the quarter in 

OR . quesi:ioriv:1.. de HL:kNr a uroe.r issued under letter ic.:i, Ni L: 

G1-Y/Q/13 date:J 9.8.1995 to 31..10.1915 I... a. for a period of 

:1 3 liii iflt.ir, therefore the c:jlJ3r'tir for <ii.rria.q: reri: does not 

ar:i.se at all. Hence the d5ffl&:Vje tSflt bill ....: ,  .i.nco .... root. 

rioreciver DL:RG cannot he withheld merely because of shaped 

rec:oir:-y, for EJe::Lrioitv 8111 s and Hc:iuse Rent. The 

resj.:cindentsin the instant case delayed the payme;nt of DCRG 

for 	a. 	per- lcd 	of 	(1101 a than one year 	as t:ec:atre. 	for .Lnhi:e1 

I:.:.i/rfl:.it'I 1- 	of 	Rs. 	43208 received by the ir1lir:rI nit i:nll// 	on 

7 21 ( ( 	as 	& 	i5U.LL, the. 	app, i.Ic:a,rit. has f't'ed 

irreparable 	1 .1:fl3.ricit Thereafter -  ...... .:ss. Out of Ra. 10251/- 

:n It 	:;itt:::r' 	a, 	lapse 	of si> 	years and the ba lanc:O 	15 /et. tO be 

paid t':. the 	applicant, hence 	ths. 	rest:.:on:...,eii -ts are 	'iiab:ie t- 

I:a/ in i:sr ast. on the baI.anr:e amour L Of PS, 	90as well as 

fi)l'' :1i:5\,t(ci frtiIlrlt, of i'is. 432()8/ -  and also on del_eyed 

i>.:vnien t of Pa. 2753/ -  @ 18% interest per annum. it is further 

:.JLlTi,jt:t:atf 	t:.fi.i: 	t:F'i,_ 	fsiit 	Authority 	:i:l 	rust 	i.rif'::'r - iti 	'i::ii-ia 
cJ4 	{— 	 Jç w c 	 'v 

aDplicant at any i, I-  of time f i his retillAt Oil  
-:1 

superannuation . Moreover, ti - a h.i his wr 	prepared on 

anticipation onl:1,  a very ii - cor-- rec:t mariner othc-:ri,i,ilse the  

appiva,nt IAlould have :pttj.d ti -i's tills ln:inp hsck, 

2k 
3 



It ,cu id be further e\.'ident from the letter dated 

20.2.97 and 151..99 i::keci by the Rail',\'ay Authorities that 

the bi 1 Is as a..k•,irIst 1 Leni b and a' wrongly prepared and 

>1115 against item I Si 50 pVSpSr'Sd Ofl SnticlpdtiC'n iLh0ut. 

any fac:Li..jalL L:.. Sc' far item a and e are c:oricerned no 

authentic: doc'...imant is produced be.to re the HOfl ble tr.uflSI. 

- As such entire v,ithhoid am'::'urit i. a :Liable to be paid by the 

respondents with interest hca,ia,,,'er if there is any excess 

peymen t made by the respondents to the applicant, so far 

leave sairry is concerned the same ouqht to have been 

recovered after folloinq the established procedure of la'1 

Copy of latter dated 22:.9. 7 and 15.1.190 are anrie>ed 

as Annexure 4 & !.. 

In L'i 	t,'t:s and c ircumst.:ances st&ted above Lie 

application is deserves I...(,.i be allowed with (:C):.t;, 



VERIFICATION 

.i:. 	$ri Ardhendu sar os. Son of 	L.'Le Lla an 	Chandra 

residen 1. of u:wb•an' I 	MuRti Jajeroo Pal::h,, 	Guwahati3, 	do 

er eb:v verify and declare i;:haL thestatements in paraqraphs 1 

Jid 2 made in this Reoinder are true to my knowledge and the 

sts al e my humble su bmi ssi on bet ore the Hon' his 1 r ib naIL and I 

Jave not 	:":IJppreSSsd T:II ' IV 	fflt5F 	jJ 	ft 

And 1 I -i 	this verification on this Le 10th day of 

H v 2002. 

H '' 
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W.1J Baily. 	 OftLc..oV the 

r 	
LukdinqW  

me 	 tit.dIi. 

w4 ' ORR(P)/Lrg(rq 	 0 

*IbóP RoptdLng Use dMUGUM an ex..st of flOn return 
of brief coss by bri W.00 * CMVWi  

Refa. ii office .1*ttu anarn 07M!la7 dt *i* 

as partial andifLtian of this office lattar undar rafuranos 
ipr 

flL. Lntimsted Ut an eseunt of Re 41.00 is to be (óJctad lisetead of Re 

41 fX56 

 

tomania the non return of ths brief sass by Shr.t A.S.a at the tiew 

of rstiroisnti' ThsM=Mt of Re 41.00 
14 

 being the cOst.? the via? oàa.. 

.7 

/ 
for vjsionQl Rly. issgsr(coil) 
Ir,*.awsy, sdinQ 

cQVILO fbr ln?onoatimi pl.s.u' This is in refarnon to its 

Latte. , 	17/16/cldp./$t.t.. dt.0.'0495. 

(:) eri Aamuka oddm We ar 	Ray gre sse 88(A) 

x ) shim,  IV Rly cal 	iw*tL,. It st$-uirt (.s.m) for 

ifot.etie. p1.a 

Cs) OVóv  vu inqeasn p'rtf 

ssL%/Liflgi for  issfbrastion  PIAPRWW  

for MvLalorwl fly, 	r1cti) 
W.fflsUwsy,' t.undn 

• 0 

0 

0  
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E(G)85 t 1/9. 	
NeW Delhi, dated 

• /the Geeral anager&/FA & .CAOs, 	 •' 

/1 Al Indian Railways, CLW, DLW,'ICF, 
	tro RailiBY, 	

/ 

Caicuttaafld Wheel & 
Axle Plant, BangalOre. 	

1 

( 	

1 	l I 	1 	rf  

\1Thefler 	
nagere (ConstrCti0n)/ 	

CAOS (Construction)P 	t 

h Norte86tFr0ntir Railway, MaligaOfl & Southerfl Ra1lWaY, ' 

BangalOre.1 	' 
-• 	 •• : 	

•• 	' 	' 	;• 	'•• 	• 	? 
,Thiefnirtstrattve Officer (ConstrUCttofl)t 

•Central 	ilaY BoY 	' • 
	• 	 •. 

•a. 	

—4-'- 	i. 	
—r 

The DxeCtOr Genera1/3DF, RDSO, Luckflow. 	
,.

tpo 
I 	- 	

wJl 

• 	The. fficer,OflP?41 ty, 
Rail Coach pctorY 

L 	
(Kapurthala), B Chowk, Mahay Market, alandhar City (Puniab).. 1Mi 

I 

.The Chief 	irisra.tVe Qffice, 
.MTP (Railay6),.DeP S  

	

ay ad Mada.. 	S  • 	
• 

• 	 •' 

The incipl, Railway Staff College, Vadodara. 	 I  

Secunderaba 
',The 	i 	 I 

The 	inciPal, I.R.I.A.T.T., Pune. 
	

1 

• The 	inip3L 	.R.I.M. a E.E., JaalpU. 

The Secre4ry, Railway Rates Tibuflal, adraS - 8. 
- 	r- 	 - - 

The Chief dmini8tratiVe Off ice (a), D.C.W., Patlalo.  

Sub: Retention of 
Railway acconodati0n by RailwaY 

employees. • 	 • 	

• 	 • 

• 	 S . 	 • 	 •SS 	•• 	
• 	 S  

• 	 • 	 • 	
• 	 • 	• •... 	 •• 	• 	 'S  

•.The Vlth iStrY of Railways have issued 
instruCti s'frorn 

time to time regarding retention of railway quartersbY 
railwaY officers and staff on.occuraflCe of variouS events,: suc 
as transfer deputation, retiemefl, etc. They have now 
decided to ssue consolidated nd.cOmPreI6i7e instrUCtb0, 
on the subject as in the 'AnneXUre' i

n  tUPerses 0nçf all 
praviOUs instrUCti0fl' Requests from the .railwaY officers and 
staff for retention of the railway quarters on occurance of 
Various eventS such as transfer, retirement, e 
	in the AnneXure 
tc. should be 

regulated in termS of the instruCt.i0fl5 contained  

O\L 
Pt ,  '• i - 

• 	 ti 
:4, 

• ill 

"I 
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2, 	
The' Ministry of RailiayS would also like to emphasise, 

:that behefit of retention of railway accomrnOdeti0'bY empOyee5.Pfl 
occurrence of variot'S events shot.ld.be 

 allowed only to.theeI. 
permissible under the rules/extant instructiOnS and that no specil 
cseS should be made out forafly rel2xatiOfl 

The MiriStrY of Railways have lsodeed.that special 
order 	

nc alre8cy issued by them in iividual cases or in rePeCt of 
certain specified employees to meet requirements of the Admiri6tratt0fl, 
in relaxation of the existing instructions, will continue to subsit 

the currn,cY of 'the special sanction. 

4. 	This issueS with the concurrence of the Finance Directorate 
in the MinirY of ailways. 

DHINGR) 	I' - 
DESK pFECER ET,\BLISHMT 

MIVAY BOARD, 

No.E(G)5QR19 	
New Deli,dateth 15.01.1990 

Copy to A.D.A.I.(RailaY5)(w1th 46 spares). 

- 	

'O• 

	

-Th 	for Financial Commissioner RailwayS 

N6.E(G)85QRl 	. 	. 	
. New.Delhi,dateth i5.O1'.90.. 

Copy (with 35 spares) to Genera)S8Crta1'Y, NFIR,.. 
3 ChelmSford Road, New Delhi. 	 . 	.-  

Coy (with 35 spares)o General SecretarY AIRF, 
4 State entry Road, New De1h, 

tôpy to all Member"Of the National CoUnC.i1/DePtT0nt3l 
CdUñCil 3nd.SecrtarY,S 	Sid,...13—C .FerOZe shah Road, New Delhi. 

Copy to FROA, Fed.of Class—Il Officerst AssOCiat10. 

- for SeretarY, Railway Board. 

Copy to PSs to:— CRB, FC, MS, ME, Adviser Staff, EDE, EDLM, 

	

F(X)Ii .. 	. 
F(X)I(With 10 spares), d(Acc'.), LM(B), Sec(E), E(NG)I, 'E(NG)II 
Branches, Railway Board. 

 

f 

 

  

 

- 
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ds 	
fcrhe purP0S 	- 

• 	
1t 	transfer jng .dChO 
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• 	
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• . 	•: 	
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w  
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5Q0/collee auth0' Sf 
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is posted on 

trsfer 	

Uhar DiViStOfl; 

S 	
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	to 

Uh DiViSt0fl W1 	
to get this benefit on 
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to th Kath 0iit° of .F. ailway 
ii be govern b the rUl and orderS as appltca 
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in ogard 

ay  o,rettt0fl of quarters and paeflt of.1tcee feel 
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 aibilttY to these concessionS 

tvieref

o. staff 	
itia1lY posted on trafl 

othO th 	
atthar, tl 

uev BIC po&t 	
to anY stati0n 	
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N 
1 .3. 	aecial rovision in res ctof Northern 

em 0 ees osted n ew DeJ}7'Dolfiarea on rc  

An 9rnp}oyee of the Northern Railway postd to 
Ministry of Railways (Ril%vay Board) at]Iew 
Delhj/1hj a±'ea may be permitted to 'etain the 
Northern Railway quarter at New Delhi/Dlhj • 

	

	areox a period bf. months on payment of 
normal rent/flat Zte of licence fee/rent. 
Further retention f or another two months on ' 1 	 the.,grounds.of sickness or fOr4. months on the 
grpyrids of education of children may be allowed 
svbject to COnditjos set forth in para 1.1 

above. This will be subject..to..:.. 

(i) 	that theemployee on transfer to Board's office 
immediately applies for allotment of General 
Pool accommodation; and 
4 
that when an allotment is made by the Directorate 
of Estates the employee ac.ceptsthe allotment 
and moves to the ac.cornmpdatjon within the 
permissible pericd 

1.4 9 	
An employee ppsted t a statôn in the electrified 
Suburban area of a Railway may on transfer to ahother 
station inthe same electrified subutban.area, maybe permitted to retain the railway quarters at the former 
station on payment ofnormal rent/fIat rate of . 
licence fee/rent provided :- 

(1) 

 

the Railway Administration •Is.satisfled and 
certifies that the Concerned employee cazil 
conveniently commute from the former. station to tbG new atation for performance of duty 
without lossf efficiency; arid 

the employee Is not.equired to reside ir an 
/ 	. 	. 	earmarked Railway quarter. 

Retentioll 	Railwayaccommodationbyte Railway 
/ 	 1af 	 . 

/ 	 The Railway Audit Staff on tansfr away from / 

	

	 the railway concerned, may be permitted to 
retain.therajl.. quarter for a period of two 
months on payment of normal rent/flat rate of,. 
licence fee. In tho event of retiremont 'and 
death, .the eligibility for retention of railway 

Land families of alCOmmOdatjon by 'retired Railway Audit StaffL 
the deceased flailill be as under :-, 
way twit 	

V/Retirernen 	For F period of four months from 
/ 	 retircrncjit on payment of norml 

••':- 
-s 



3 
A. 	 / 

rent/flat rate of licence f'ee/xcnt and t6 next  
fourrnonths.on educatior 	or itcnessa'ccOUflt on 
payment of special licene foe, i.e., d'ouble the 
normal rent or double the ifit rEte of licence fec! 
rent. 	 . 	 S  

•Deth The family of a railway euit staff who 
aies while trrvice ay be per.ttted to retain 
the railway quarter f or a peód of six iiionths on 

/ pa.ymnt of normal rent/flat rat.ofTlTè/ 
/ rent from the date imédiàtely after the date of 

death of an employee. 	... 

RetentIon of xaIlway quarters by pntices. 

Aei'vinirnployee whos 6eTocted as an apprentice 
:eitherTaeartmentalIy or through theRR.B. may be 
• aLlWed •tb retain the Réilwa quartors at :the stat- 

nftofn where he/sh .procée.d on.training, during 
the eriod of his/her appreñiccship. 

____ 	a) Ail'trnfèr hould.be treated as permanent, transfers 
unless the orders oftransfer themselves specifically 
indicate that the transfers are y'emporarY. 1  

b) Inthe case of house.own ing,  employees the normal rent 
means the rent required'to;bè'eid'bY the hoUse owning 
employeein-rms-ofthe Ministry. of Railway's 

; letter'No. E(G)77'QR153.dat6d11.742 	and E(G)87 
• 	QR. 1-21 datd18.1',  

.1.6. 

•.Note 

• 	 - 	 -.• • 	 • 

c) A member of family means hUsband or' wife, as t 1 e case 
• may be, andhild/c'hjldrenOn1Y..').DePefldaflt.relativCs 

such as !Jjdow mother,'dependant.br9tF 0r'$ister.re 
n6tt0'b6incliided • ,or the purposeof these 
concessions. 

..d) The curxent academic session refers to annual academic ;  
course.ending with' a ua1 : exmination\and not till the 
result.s thereof àrë 	 not also mean 
the total duration of any course,of study; for 
example, inrespect of.3 years deree coU±Se, the 
current academic session means first or second or 
thirdyear., of thécourse, as the case iray be, and not 
the total 3 years. ' 

• 	An employee will have to furnish proper certificates 
from the recognised institution, Cortificates' for 
attending any part time course or any coUrse not 
recognised by 'the Education Department of the Stat 
is not acceptable for the purpose of rct.entiofl of 
railwayquarter on educati9nal ground. 

e) In case' an employee requests for retention of 
quarter on the g:ound of sickness of s.elf or a 

• 	faTnily member and also on account of education of a 
• 	child/children, the permissible periods for retentir--. 



of quarter on the ground of sickness and/or education . I 
will run concurrently, and not in separate spells, 	1 

2, 	TemporarI Transfer : 

(i) 	During the entire period of temporary' transfer an • 	
employee may be permitted to retain the quarters at 
former place of posting on payment of normal rcnt/ 

Llicence lee! flat rate ofLrerit. Temporary transfer should not, 
however, b ordeedfor a period of more than 4 
months unless there are pressing circumstances, 

Temporary transfers of non-gazetted employees 
initially for a period in excess of 4 months or by 
extension of the temporary transfer for periods 
aggregating more than 4 months should be .ordere.d 
personally by an authority not lower than the 
Divisional Railway Manager. in respect of Gazette 
employees, such temporary transfers should be 	:J 
ordered with theapproval .pf.:the:.General Mancjer. 

n cases where temporary.trans2er Is converted into 
permanent one, the railway,  emplyee may be allowed 
to retain the.railway accofrimodatonat the old duty 

'station forfürther.periOda.admi&Sible n 
permanerttransferflPaytflent of rent as prescribet 
theref or, frOm the dtevn which the employee i 
informed of the permanent :.traflsfer. This period 
will be over and above the period already allowed 
to the employee on temporary ransfer. 

The Railway Administrations should review all cases 
of temporary transfer well before expiry of the 
period of 4 months of temporary.transfer and decide 
whether the temporary transfer already -dered 
should continue to betethporary'ôr be converted into 
a permanent one, .to:ensure that in the cases where 
temporary transfers are converted into permanent 
ones, the total period of retention of railway 
quarters on payment of normal rent flat rate of 
licence fee/rent is norinallyrestriCted to a period 
of 6 months. 

Note: If an employee already on temporary transfer to a statioh 
is again transferred to yet another station either on 
temporary or on permanent basis, the permissible period of 

• 	 retention of Railway quarters as applicable in the case of 
• 	• 	 temporary or permanent transfer will •count from the date, of 

transfer of theemployee from the station concerned, fc 
the purpose of retention of quarter at the original station. 
In the case of permanent transfer of an employee to 
another stajionfrom the &tation where she/he W3S on tern-

porry transfer, the limit of SIX months as in pnri 2(.v) 

.,..; ...... 5/-.  

j 



1 	-. 	 --- • 	 ____ 

/ 	 • 
above, for retention of quarters at the original station 

f ¼J on normal, rent flat rate of licence fee/rent will not 
apply. 	

0 

"•l 	
. 	! itatIon and Secondment In India 

In cases of depute tion and secondrnents in India 
( 	 includjno deputation to oti'cr Minjstrjes,/'D(.,rt_ 

ments of the Central r State Goverr1mentsd 
public sector'undettings includina R''I.T.E.S., 
IRCON, COFOIS, CRIS, Container Corporation; 
Indian Railway Finance Corporation end, Similar 
other deputation, the railway employees will he 
• required to vacate the railway accommodation before 
their release by the Railway Administration to 

• proeed on deputation. They will be required to 
produce documentary proof about vacation of the 
Railway accommodation before their actual release 

• 	 from the Railway post. 

• 	Note 1 : Railway employees assigned to R.C.F. -are excluded 
• 	 from the purview of the above instructions, 

.flote 2 : Officers.and staff proceeding abroad hrouhJITE3 ;  
IRCON may be permitted to retain the Railway quarters 
in their occupation from the date of their, release 
upth the date of their departure abroad subject to 
a maximum period, of 2 months only, on.recovery of rent 
at damages rate. The recovery of damages rate as 
well' as relevant telephone, water, electricity and 
dther Eimiler charges would be the' responsibility 
of RITE5/1RCOt nd recoverjei èffcted by them 
on that account 'should be .crë.djted 'to' the Railway 
Administration ôoncerned. The Managing Directors 
of RUtS, IRCON will be personally accountable and 
responsible for ensurIng that the officers and st'iff 
are not permitted to leave the country unless thcy 
produce doqumentry evidence to show that the Rly. 
accommodation has been vacated by them. It may 
also be' ensured that in no case any exception is 
made 'under 'any circumstances and all' such cases 
are. strictly dealt with in the light oi the a fore-mentioned provision. 

4. 	•Deutptjon abroad 

An.employee on deputation abroad' may be permItted, 
to retain'the railway quarters as follows: 

a) for the entire period of his deputation abroad 
• 	 provided 'family passage facility is not aL'ailed of,  

( 

• 	 •
4 

J• 	
'0•• 
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b) 	in case an employee avails of the family passage 
concession he/she may he permitted to retein the 
quarters for ,a period of 2 months or upto the date 
of departure of family in India, whichvr is ". 
earlier. 

"Deputation abroad" means transfer of z'n employee for 
service abroad, during which period 'pay and allowances' 
of the 	.loyee is charged to Government. of India 
revenues. 

flail'.'.ay employees 'posted abroad in the Indian Missions 
against posts pay and allowances of which are borne by 
the Ministry Of Railways will be treated as on perma-
nent transfer for the purpose of retention of quarter 
in, India. 

Trainin, : 	 . 

I) 

 

An employee deputedfor training in any railway 
or non—railway training thstttue/place or to 
attend seminar, 'conference, etc'.,may be perrn.tted 
toretain the railway quarters.'for theperiod of 
training, seminar,etc. onpayment of normal rontL 
flat rate of licence fee/rent. 	 , 

An employee dcputed'fortraining abroad under any 
aidod scheme such as Colombo Plan t  etc. or at 
Government expepses may be permitted toretain 
he railway quarters for the 'entire period of 

deputation' for training abroad. 

Vihen an employee already transferred from a stat-
ion is deputed for' training in India or abroad 
during the' permissible period for 'retention of 
Railway quarters at the.oldstption, the'perod of 
retention of quarters as admissible on transfer 
W5 11 be automatically got extended by the period 
of'deputation for training. :Tho rent to be 
chared for the period of dOputation for trainir.g 
w:ll be normal rent/flat rnte of licenc fee/ 
rent, if the training com.nences fror'a date'. 
within the first two months of trancfcr and 
spoc±al licence fee if it commcce' after the 
first two months, 	 ' 

6, 	' 	LevcthcludinExtraordinar Leav_e_; 

1) 	A Railway employee in occupation of rai.lway . 
quarter may be permitted, while on leave for a 
period not exceeding 120 days, to retain tho 
quarter for the period of leave cn pavmc'rt o / 
normal rent/flat rate of licarce fee/rent prcviced 

"j 



/ 
the authority sancticning the leave ctifj5 	that the employee concerned 

f 	>• is likely, to be posted back to old 	tatj on on expiry of his leave. 

1ThCn an employe takes leaVe (LAP) before he/she is ordered to be 
transferred, he/she may be permit-ted to retain the quarter for the period of leave 'pto the dato of transfer/relief 

on payment of normal rent/flat rate of licence fee/rent and 
thereafter he/she 

may be allowed retention of the quarter as 	applicable in case of transfer on pay-me - t O ,f rent, 	a 	specified therefor. 
iii) Pei1 	

n employee takes leave after h9/shC Is trans- ferre(/rcliQVCd he/she 
ma' be' permitted to retain 

the railway quarters at the old station 
for the Period pormjssj0 in case of transfer counted fron the date 

of relief on pv;ient of rent, 	as 5peculed theTf. 	The poriccj of retention of quarter permissible in casef 
.1.eave will not be allowed in addition. 

7 • 
1) 

employee on medical leave may be permitted to 
reajn the quarter for 

the full period of leae on payment of normal Tent/fla 	 v 
t rate of llc'nce fee/ vnnt. 

i) 
Vhn an employee already on medic1 leave is ocjcr 	to he transferred to another station, TCtThtj(:,fl 	of 	flai1ay quart 	will 	be fnr permitted 

the period of medical leave on normal rent/ 
flat rate of lIcence fee/rent 

and thereafter for as admssjhlé on transfer on payment of rent as Specified in case of transfer. 
iii) 

.hc.n an employee already 	on transfer to enohcr station takes leave o 	medical grour}(, 	the .perIor 	for retention o 
quarter on traisfe- will 	aut.ontjca1l. get eteflde 	by th per1oc 	of sanctjonec mcdicaj 	leave. 	During the OCr1c 	of medical 	lCV( noruj 	rent/fl,3t 1' of licence fee/rent should be 613Yged if the 	ic-dical le 	i 	taken frc 	a date within the first two months of transfer anc double the flat rate of licthcp fee 	etc. if it is taken 	ftor the first two mnonths, 

An ernployee 	rantcd maternity leave may be permitted to retain 	the ra5.]wa 	... er for 	the period of Ptrnity plu 	ny leave grCnted 

........... 8/- 
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• 	 /(T 
of b months. 	

..- 
Leaveja:atoty to Retirrnont 

An employee granted leave preparatory to retire-
rnent may be permitted to retain the railway 
quarter for the fuLl, period of leave on 
average pay subject to a i:iaximum of 100 days. 

§' (1) 

An.employee who rtirc from service under the 
provision of FR 56(1) my be permitted to retain 
the railway çuarte -  during the period of earned 
leave, not xcecd:ng 4 ioiths sanctioned pre 
paratory to retirer.ent, on pycnt of r.om1 
rent. The concession rog.rding re' -Voi -Ai-on of 
railway quarter after r€tirc-mcnt will not be 
available .o such a retired employee, in 
addition. 

Retentiib,St ate GovernmontJUnion Trrit.Oi' I e S 

i\r effplo'ee of the State GoverrJdc.nt/UDiOfl 
'ierrii orv on deputation with the Indian Ril- 
iavs may 3  on repatriation to the parent Goeç-
,m'nt/Eepartment be permitted to retain the rail-
way quari:er for a period of 2 months from the 
date of i'élieF. on payment of normal rent. 

Leave c.x.India :- 

i employee on leave ex.Jnda not exceeding 
1 .0 days.may be pern-ttec to retain the iivarter 
oi paymeht of nprmz). rnt./flat rate of llce;ice 

f.?/rènt 	for rn  the entire period, prcvidcd the 
erire period of leave oc ny portion theoof is 
spnt outside Indib and the compctnt auhoIty 
ccrtifies that the c)iO•'O eill be repe tod to 
p);e of posting o expiry of the leave pe.od. 

SyL€cv': 

• 	L 	If, tie study leave is upto 6 months 

he Railway employee may he permitted to 
cota.n the railway accoiroiatiOfl for the full 
period of study ca'.'e on :;rar.t of normal rent. 

-- 

 



14. 

) 
In ccse tt(1v )eve extends beyond 6 months 

The railway employee may be permitted to retain 
the railway quarter for the first six nonths on 
payment of normal rent/flat rte of licence fee/ 
rent thereafter retention of the railway qurrter 
can be perr:ittod to a further period of six 
months or till the period of study leave, vihich- 
cvcr is less, on payment of sp-r.ol licni'ce fee 
or double the flat rate of lic:c:;ce fec/i:nt, 

'tirernent : 

r 

/9  

A railway employee on retirement incI12dng 
volunteryret.rees may be .pernittedto retain 
the railway accommodation for n pciod of 4 
mnths on payment of normol rent/flat rte of. 
licen-c -fee -/rent 
tiOnal or sickness account on payment of special 
Ilicence fee, i.e., doublethe normal •rt or 
double theflat rate offlcence fee/rent. This 

also applicable to audit staff doincj rcilwoy 
audit won:. 

I. 

$5. 	ReslgnationJdisrnissel/removal 

   

EAn employee who resigns from cervice ( 15 LS 

missed or removed fronv service may b. Yerii,ted 
to retain the railway quarter for a perid Df 
one north only on payraent of noimal ICii /flat 
irate of licence fee. 

jThe family of a railway employee who d.ns ihile 
in service may be perriitted to retain the :ail-
way quarter for a period of 6 months o  
of normal rent/flat rate ofIn  
from the date immediately aftr the d'te c 
death of tn emplcyee 	This cLo a;.pli 
aLait staff doing r.iJwy vudit 

On expiry of the par!nis ble/penrr..ttd pericd 
indicated in all the above csos, the 3ilcnt 
of quarter in the name of the ems') oy 	.t. the 
old station will be deemed to I:IV'  

ted automatically. fletention of cuai .rY Ly the 
erpJayee after expiry of the pcc1:i. ciH.' ;  i.riod 
will be treated as unauthonised. irin the 
period of unauthorl sed occu:aL.cn 	c.:. c 
sh.il:l be recuircd to pa' cn.' 	r 	( 	.... 

,.in raspect of th 	):i.1.; 	.k'. 	.. 	 . 

.....io/- 
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of damageS rate of rent should 	
be pended on 

the ground that the employee has appeald or the 
case of the employee has beefl.ref 
	ed tothe 

inistry of ailv,aYs for regUlart6b0n of the 
excess period of retefl° 	

If he appeal of M 

the employee sucOd he Will 
be 3lloWd refund 

as due. 

The General 	nager$ of RailWaY 
dfflifl1St11011 

and the Chief Administr@tive Officers of - - 
p0jcts /Organ i63tbon etc., ay assign the work 

relating to g
rntifl of permiS5°° for retentI0n 

of quarters to one 
or more officers in the 

as consierd neccssar.Y. 
Headcluarters/Divisions
These officers will beXeSPons1b 	

for implemen—. 

ti 	the orders regarding 
retCflt10fl 

of quarc(2TS 

issued from tine to time within the -parmet- 

laid down by this &iistrY. if SeV?r 	
officers 

are 8ssigned thIs ,worktfl 
11 an officer of appropriate leve shoUd2 
	-' 

entrusted with the work of pe4OdiCYr 
seeiflQ and 0_ordiflat 	

the work done Y lower 

authOritY/0uth0t10S 	 - 

- 	-.: 	 -- 

¼. 	 -.--- ..---.- - 	- 
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